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(a) whether it is a fact that a UAR warship
visited Bombay recently; and

(b) if so, whether Government had given
prior permission to the ship for this visit
and to what extent it is consistent with
Government's declared policy of keeping
the Indian Ocean a tension-free zone?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The visit took place with the prior
agreement of the Government of India who
do not consider that the visit referred to in
any way added to tension in the Indian
Ocean.

Balanced Development of Different Reglons
of Mysore State

4800. SHRI LOBO PRABHU: Will
the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission is
awarc of the statistics published by the
Mysore Government of its expenditure in
difforent regions of the State since 1958,

(b) whether the Commission consider the
disparity disclosed in respect of the South
Kanara District, which with a population of
6.6 per cent of the whole State has not re-
ceived equivalent percentage of expenditure
which is only 3 per cent for electricity, 4 per
cent for Agriculture, 3 per cent for Industrics,
3.6 pzr cent for State loans, 3.2 per cent for
minor irrigation; and

(c) the steps Government propose to take
to rectify the discrimination before the Fourth
Plan is finalised ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMAT! INDIRA GANDHI):
(a) Yes Sir.

{b) No, Sir. The disparities in respect of
development of any area should be considered
by taking into account expenditure in all
sectors and not with reference to a few selected
sectors., According to the State Government
the expenditure in respect of South Kanara
District in number of other sectors is pro-
portionately much higher than the expen-
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to Pakistan (CA)
diture in these sectosr in other Districts of
Mysore State.
(c) Does not arise.

12.40 brs.

CALLING ATIENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CONTINUANCE OF SUPPLY OF
INDUS WATERS, TO PAKISTAN AFTER EXPIRY
OF TREATY.
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THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAQ): Sir, T would
like to submit that the waters of these threc
rivers have become ours from today. The
Sutlej river waters are completely used. Not
a drop of water is going down. With regard
to the other two rivers, Beas and Ravi, for
about 9 to 10 months during the year, these
waters can be used. Till yesterday, we were.
allowing 4,700 cusecs of water to Pakistan
and we were using 3,000 cusecs of water
ourselves. But this morning all the gates
have been closed and the 4,600 cusecs of
water have been diverted partly to Rajasthan,
partly to Kashmir canal and partly to Punjab
and Haryana. So, we are completely using
these waters.

Then, the question is what will happen to
the waters that will flow during the months
of July and August. We will draw to the
maximum extent that we can do the waters
in the canals. At Ravi, we have got the canal
capacity of 18,000 cusecs and most of the
time the river carries about 18,000 cusecs
and, therefore, the Ravi waters are, more
or less, controlled.

Tt is only the question of Beas river waters.
It is true that during the flood time, we can
draw only 18,500 cusecs through the canals,
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There will be more water than that, and that
will be going down the river.

SHRI ATAL BIHARI VAJPAYEE: That
is the point.

DR. K. L RAO: For that, I submit, we
have started the construction of the Pong
Dam. We have spent nearly Rs. 84 crores
on that and we have to spend another about
Rs 80 crores. That is what we are doing
now. We hope to complete it by 1973, When
the Pong Dam is completed, we will be able
to control the waters of the Beas river. The
question that the hon. Member has asked
is, why should we not do the work early,
I would submit that for developing all the
three rivers, the total cost involved in Rs,
1,000 crores. Out of this, we have spent so
far Rs. 575 crores in these 10 years and we
have got to spend another Rs. 425 crores.
1If the finances do not stand in the way, there
is no difficulty, there is no enginecring diffi-
culty, there is no legal difficulty, of any type
why we should not be able to control the
waters of all these rivers.

SHRI D. N. PATODIA (Jalore): Sir,
the hon. Minister stated in his reply that
nearly three fourths of waters is now being
used by India. I think, the reply is some-
what misleading because, according to the
information available to me, on an average,
India will not be able to use more than two-
thirds of the waters. About R million acre
feet of waters will be permitted to be wasted
because there is no adequate arrangement.
It is a tragedy that whereas in parts of
Rajasthan and Haryana irrigation facilities
are very much needed, and in Rajasthan we
are facing drought and faminc year after year,
on the other hand, although water is avail-
able, we arc not able to make use of it and
we are not able to create irrigation facilities.

May I, therefore, know what are the specific
reasons for delay in respect of each one of
these three projects, namely, Rajasthan
Canal, Pong Dam and Thain Dam? It is
not enough for the hon. Minister to say that
the finances were not available. The finances
were available in plenty. And if the finances
are not available, 1 want to know what
arrangements he has already made and in
what manner he is in a position to assure the
House that finances will be available in the
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course of the next 2-3 years. Has any pro-
vision been made in the next Five Year Plan
for providing the entire finance? If not,
what is he going to do in the matter? With
regard to the Rajasthan canal it is an admitted
fact that delay has occurred on account of
the lethargic activity of the State Govern-
ment. May I know whether with regard to
the Rajasthan canal, the Central Govern-
ment is prepared to take over the canal com-
pletely directly under them? In that case,
by what time would he promise that the canal
would be completed?

DR. K. L. RAO: I submit that I do not
agree with the hon. Member that the work
on Rajasthan canal has been stopped due
to politics. Had adequate finance been pro-
vided, it could have been completed—both
the stages. As at present, the indications are
that the Rajasthan Canal's first stage which
is upto a distance of 250 miles including the
feeders which will irrigate 14 lakhs of acres
will be completed by 1973-74, The second
stage will remain. Sir, it is nothing else. It
is only the guestion of finance that is standing
in the way. We expect to complete the Pong
Dam by 1373. We expect by the end of the
Fourth Plan works will mosily be completed
except the dam on the Ravi and the second
stage of the Rajasthan Canal.
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DR. K. L. RAO: As I submitted in the
statement, we are now losing about 8}
million acres of water which goes into the
sea. When the Pong Dam is completed, we
will be able to take 5} million acres and also
with the Rajasthan canal coming we can try
to utilise as much as possible. My feeling
would be that by the end of the Fourth Plan
we will still have about a million acre Ffeet
of water unutilised because of not completing
the dam on the Ravi river. We are hoping to
take up work on that also in the course of
the Plan itself.
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DR. K. L. RAO: [ would like to submit
this. Tdo not say that we have done all that
is to be done; we should have done much
better, But I submit this, Very often it is
stated that Pakistan has done better than us.
Tt is not correct.
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DR. K. L. RAO: Under the Indus
Waters Treaty, of all the waters that have
been allotted to Pakistan, they have only
used from 50 to 60 per cent whereas we are
able to do much better than that, namely,
we have used upto 75 per cent.
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DR. K. L. RAO: 1 would not like to
compare myself, because I am very anxious
to see that we completely utilise wh
water we have got. That of course, 1 agree.
Then he referred to the guestion of finance.
The Ministry of Irrigation and Power took
up the matter with the Ministry of Finance
even when Mr. Morarji Desai was there;
wo always make demands for greater allot-
meat but the Finance Ministry natyrally has
the financial restraints. We have got so many
projects in the country. We have undertaken
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very large number of projects, as much as
525 projects in major/medium irrigation
sectors alone. We are not able to get the
money to the extent that 1 would like or the
Ministry of Irrigation and Power would
like to have. The difficulty of finding addi-
tional money is always there and even now
only Rs. 185 crores is allotted for the systems
of Beas, Beas-Sutlej and Rajasthan Canal.
Only Rs. 185 crores is allotted in the Fourth
Five-Year Plan. 1 have been thinking, if I
can gct more moncy, we can accelerate the
progress of these various projects.

Then in regard to foreign aid we do get
foreign aid from the World Bank, the US
AID for our Beas projects. In regard to
taking Rajasthan Canal as central project,
this has been considered a number of times
and it was given up. There was no adminis»
trative lapse or any difficulty in the imple-
mentation of the project by the State and
therefore the Centre did not want to interfere.

DR. KARNI SINGH (Bikaner): Sir,
the people of Haryana, Punjab and Rajasthan
had waited for a very very long time in the
hope that when the Indus Waters Treaty
would come to an end the States will be the
beneficiaries of more water. According to
newspaper reports, official circles say that even
if India adopts immediate measures, the
flow of about 2 M.A.F. of Rabi water to
Pakistan cannot be stopped for another
7 or 10 years. To say the least, this reflects
very poorly on the Planning Commission and
the Ministry as such, although we have a
great regard for Dr, Rao personally.  As Mr.,
Madhu Limaye has rightly said, as far as the
Rajasthan Government is concerned, they
have a very big vested interest in the famine
works, and about the corruption level there
as it is, we all very well know. And, one of
the Ministers of Rajasthan, Mr. Ladha, in
an attcmpt to mislead to Rajasthan Assemb-
ly, has said: “Not a drap of water would go
to Pakistan.” And, he added. “Already 1.600
cusecs of water had been allowed in the
Ganga Canal in Ganganagar district.” The
hon. Minister himself knows that this is not
a true state of things, and that we will indeed
be giving water to Pakistan, even though the
Treaty lapses. Now, Sir, Members of Parlia-
ment from all over India and particularly
from these three States, have been clamouring

for a very very long time appesling to the
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hon. Minister that as far as the working on
the Pong dam and the Rajasthan Canal ale
concerned, they are considered to be treated
on a war footing because we have been told
that when the Treaty lapses, India would
not be able to use these waters, Exactly the
same situation has transpired to-day. Now
that the Treaty comes to an end, in view of
this, T would like to have answers from the
hon. Minister to a few questions.

13 hrs.

Firstly, will the Centre make a categorical
statement to-day that in view of the incffi-
cient handling by the Rajasthan Govern-
ment in the speedy completion of the
Rajasthan Canals this project will now be
taken over by the Centre?

Secondly, I would like to know how much
water will now be released to the Ganga
Canal system of Rajasthan, the Bhakra
Canal system and the Rajasthan Canal
system as a result of some water to Pakistan
being stopped.

The other question is whether the hon,
Minister has had a survey conducted in the
northern parts of Rajasthan in areas adjoin-
ing Haryana in the Churu District whereby
another left channel can be constructed for
irrigation and drinking water purposes.

Fourthly T would like to know whether in
view of the additional quantum of water
that we will he getting for our own use in
India the Rajasthan Ganga canal left channel
will now be widened and given extra water
because more water is available and whether,
as a result of this additional quantum of
water, the Government proposes to connect
the Rajasthan Canal to the Kandla Port and
make it navigable?

DR. K. L. RAO: With regard to the
amount of water that was going, as I sub-
mitted earlier, to Pakistan was 4,700 cusecs
and it is now. transferred to India since this
morning. From Kashmir canal from 20
cusecs it has been since increased to 210
cusecs this: morning.  Similarly, from
Bikaner, canal, from 900 cusecs till yester-
day it has beon increassd to 1,600 cusecs.
The increase can be even more than 1,600

APRIL 1, 1970

Warer to Pakistan (CA) 168

cusecs because Rajasthan's share is 2,800
cusecs. Some water for Rajasthan is re-
quired from Rajasthan canal apart from
Bikaner canal. The total amount of water
released for Pakistan to-day is 2,800 cusecs.
Similarly, Punjab and Haryana get 2,600
cusecs of water. This is what they were
getting till yesterday. To-day they are getting
4,500 cusecs. So, I submit that all these
States have got very good additional water
and in time.

With regard to the suggestion of the Hon,
Member as to why the project could not be
taken up by the Central Government, 1 want
to repeat what T have told Shri Madhu
Limaye namely that as a sort of policy, the
Government of India is not taking it over as
the centre's project. 1 would submit once
again that financial stringency is really
standing in the way and there is no other
difficulty. With regard to Kandla Port and
the link channel, we shall have it examined
once again whether it is possible for us to
stretch the canal 5o as to cover a wide area,

MR. SPEAKER: Now, Papers to be
laid on the Table. Shri Mishra.

SHRI MANUBHAI PATEL (Dabhoi):
Sir, T rise on a point of order.

MR. SPEAKER:
of order?

What is your paint

SHRI MANUBHAI PATEL: This is
regarding the information submitted either
by your Secretariat or by the Home Ministry.

MR. SPEAKER: Such papers should be
sent to me. That is not on the agenda.

SHRI MANUBHAI PATEL: Sir, this
is a wireless message dated 17th March. This
is regarding the attack on Shri Kashi Nath
Pandey.

MR. SPEAKER: Pleasc do not mention
such things in the House. You should first
mention that to me in the Chamber.

SHRI MANUBHAI PATEL: Should
1 not bring this fact to the notice of the
House? If you want me to bring that to
your notiee, then what is the use?.
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SHRI J. H. PATEL (Shivmoga): Sir,
In Shimoga, yesterday, there was a firing by
the police and I have given a calling attention
motion,

MR. SPEAKER: Please don't mention
calling attention now as it is past one.

SHRI J. H. PATEL: T would make
an appeal to you to ask the Home Minister
to direct the State Government to suspend
the district police authorities who are
perpetrating atrocities on the people there.

MR. SPEAKER: The debate on the
Demands for Grants relating to the Home
Ministry are coming up, and the hon.
Member can say all these things at that time.

SHRI J. H. PATEL: The situation is
explosive there.

13.06 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF GOA SHIPYARD AND
Mazagon Dock

THE MINISTER OF STATE TN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): I beg to lay on the Table a
copy each of the following papers (Hindi
and English versions) under sub-section (1)
of section 619A of the Companies Act, 1956

(1) Annual Report of the Goa Ship-
yard Limited, for the year 1968-69
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon.

(2) Annual Report of the Mazagon
Dock Limited, Bombay for the
year 1968-69 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon,

[Placed in Librarv. See No. LT-
3042/70).

DEeFENCE AuDiT REPORT, 1970
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): I beg to lay on the Table:—

(1) A copy of the Audit Report, Defenco

CHAITRA 11, 1892 (SAKA)

Petitions Presented 170

Services, 1970, under article 151(1)
of the Constitution.

(2) A copy of Appmpri;tiun Accounts
of the Defence Services for the year

1968-69 and Commercial Appendix
thereto,

[Placed inm Library. See No. LT-
3043/70].

ANNUAL REPORT OF CARDAMOM BOARD

e ST HATHG § IT-HAY
(st T qww) : weww wgrEw, § A
1968-69 & fag gAY aTE & F14
gt qifts gfqaes &t & gfe

HAT 925 L T@AT § | [Placed in Library,
See No, LT—3044/70]

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

SIXTIETH REPORT

SHRI BHAL JI BHAI PARMAR (Dohad):
I beg to present the Sixtieth Report of the
Committee on Private Members® Bills and
Resolutions.

PETITIONS

() Excise puty oN TiN Boxes uUNDEr
FINANCE BILL, 1970

SHRI SRINIBAS MISRA (Cuttack):
I beg to present a petition signed by Shri
Kartick Samal and others regarding levy of
excise duty on tin bozes under the Finance
Bill, 1970.

In addition, T may also submit this. For
the consideration of the Committee on Peti-
tions, here is the tin box on which excise duty
is now, being levied. The tin is collected from
garbage actually., . .

wew WY : 4 a7 &9 4
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